COMPET No. 1/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

None appears for the petitioner.
List this case on 12.02.2015.

JUDGE
Sylvana



CONT. CAS (C) No. 16/2014
In WP(C) No. 37/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

This contempt petition had been filed alleging that the
respondents had willfully and deliberately disobeyed the directions of this
Court (Single Bench) in the judgment and order dated 26.06.2014 passed
in WP(C) No. 37/2014).

2. The respondent No. 3 had filed additional affidavit-in-
opposition dated 16.12.2014. In paras No. 2 & 3 of the said affidavit-in-
opposition, it is stated that in compliance with the directions of this Court in
the judgment and order dated 26.06.2014 passed in WP(C) No. 37/2014),
the concerned Review DPC had already been held on 25.03.2014 for the
vacancy year 2013-2014 and also the DPC for the vacancy year 2014-
2015 regarding promotion to the post of Additional Director General
Border Roads Organization on 25.11.2014 and 03.12.2014 and also the
proceedings of the Review DPC/DPC had been forwarded to the
Department of Personnel and Training, Government of India vide letter
dated 11.12.2014 for obtaining order of the competent authority. By
referring to the said additional affidavit-in-opposition filed by respondent
No. 3, Mr. K.N. Choudhury, learned counsel for the respondents
contended that the directions of this Court in the said judgment and order
dated 26.07.2014 passed in WP(C) No. 37/2014 had already been
complied with. Mr. K.N. Choudhury, learned counsel for the respondents
also further contended that the respondents had already filed the writ
appeal being No. 69/2014 against the judgment and order of the learned
Single Judge dated 26.03.2014 passed in WP(C) No. 37/2014 and the writ
appeal had already been heard in length and the proceedings of the
Review DPC in a sealed cover, had been submitted to the Division Bench.

Writ appeal i.e. W.A. No. 69/2014 is being disposed of very shortly.

3. This contempt petition is closed subject to the decision of the
Division Bench in W.A. No. 69/2014. It is also made clear that the
petitioner if aggrieved by any orders passed by the authority or by the
Division Bench, he may seek appropriate remedy.

JUDGE
Sylvana



MC (WPC) No. 186/2014
In WP(C) No.233/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015
In view of the order passed today in WP(C) No.

233/2014, this Misc. Case stands disposed of.

JUDGE
Sylvana



WP(C) No. 7/2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

Heard Mr. K.P. Bhattacharjee, learned counsel for the
petitioner and also Mr. K.S. Kynjing, learned senior GA assisted by Mr. H.
Kharmih, learned GA appearing for the respondents.

Issue notice returnable within 4 (four) weeks.

No formal notice needs be issued as respondents have
entered appearance through their learned Govt. Advocates.

Considering of the nature of this case, an attempt shall be
made to dispose of this writ petition at the admission stage.

List this case on 27.02.2015.

JUDGE
Sylvana



WP(C) No. 62/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

Issue rule.
Exchange of pleadings is complete.
List this case for final hearing on 12.02.2015.

JUDGE
Sylvana



WP(C) No. 88/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

As prayed for by Mr. K.P. Bhattacharjee, learned GA
appearing for the respondents, further 2 (two) weeks’ time is granted for
filing affidavit-in-opposition.

List this case on 06.02.2015.

JUDGE
Sylvana



WP(C) No. 231/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

As prayed for by Mr. K.P. Bhattacharjee, learned GA
appearing for the respondents, further 2 (two) weeks’ time is granted for
filing affidavit-in-opposition.

List this case on 06.02.2015.

JUDGE
Sylvana



WP(C) No. 241/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

As prayed for by learned counsel appearing for the

petitioner, list this case on 27.02.2015.

JUDGE
Sylvana



WP(C) No. 251/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

Learned counsel for the petitioner prays for 2 (two) weeks’
time for filing rejoinder affidavit.

Prayer is granted.

Thereafter, list this case on 12.02.2015.

JUDGE
Sylvana



WP(C) No. 270/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

As prayed for by learned counsel appearing for the
petitioner, further 4 (four) weeks’ time is granted as a last chance for filing
rejoinder affidavit to the affidavit-in-opposition filed by the respondents.

List this case on 26.02.2015.

JUDGE
Sylvana



WP(C) No. 283/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

Issue rule.
Exchange of pleadings is complete.
List this case for final hearing on 19.02.2015.

JUDGE
Sylvana



WP(C) No. 309/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

As prayed for by Mr. R. Deb Nath appearing for respondent
No. 4, further 4 (four) weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 26.02.2015.

JUDGE

Sylvana



WP(C) No. 316/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

Put up this case after the disposal of W.A. No. 16/2014.

JUDGE
Sylvana



WP(C) No. 360/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

As prayed for by Mr. J.M. Thangkhiew, learned GA
appearing for the respondents No. 1 & 2, further 4 (four) weeks’ time is
granted for filing affidavit-in-opposition.

List this case on 26.02.2015.

JUDGE
Sylvana



WP(C) No. 364/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

Respondents No. 1, 2 & 5 had filed affidavit-in-opposition.

Mr. J.M. Thangkhiew, learned counsel, appearing for
respondents No. 3 & 4 prays for further 4 (four) weeks’ time for filing
affidavit-in-opposition

Prayer is granted.

List this case on 26.02.2015.

JUDGE

Sylvana



WP(C) No. 403/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.01.2015

Mr. B. Deb, learned counsel, appearing for the
respondents submit at the Bar that he has just received the parawise
comments from the respondents only on 23.01.2015 and
accordingly, he prays for further 4 (four) weeks’ time for filing
affidavit-in-opposition.

Further 4 (four) weeks’ time is granted to the
respondents for filing their affidavit-in-opposition with a condition that
in case the respondents fail to file their affidavit-in-opposition within
the period indicated above, their right to file affidavit-in-opposition
shall stand waived.

List this case on 26.02.2015.

JUDGE

Sylvana



